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(ii) G.S.R. No. 743(E), dated | the 2nd 

September, 1987, publishing ;the Foreign 
Exchange Conservation (Travel) Tax Rules, 
1987. [Placed in Library. See No. LT-
4973/87 for (i)  and (i i)] .  

I. Life Insurance Corporation of India 

Class III and Class IV Employees 
(Promotion)  Rules, 1987. 

II. Foreign     Exchange        Regulation 

(Amendment)   Rules,  1987. 

III. Date of enforcement of Chapter V 

of tha Finance Act, 1987. 

SHRI B. K. GADHVI: Sir, I also beg ' to 
lay on the Table— 

I. A copy (in English and Hindi) of the 
Ministry of Finance (Department of 
Economic Affairs) Notification G.S.R. 
No. 824(E), dated the 25th September, 
1987, publishing the Life Insurance 
Corporation of India Class III and Class 
IV Employees (Promotion) Rules, 1987, 
under sub-section (3) of section 48 of the 
Life Insurance Corporation Act, 1956. 
[Placed in Library. See No. LT-4970/87]. 

II. A copy (in English and Hindi) 
of the Ministry of Finance (Depart 
ment of Economic Affairs) Notifica 
tion G.S.R. No. 847(E), dated the 
9th October, 1987, publishing the 
Foreign    ExchangeRegulation 
(Amendment) Rules, 1987, under sub-
section (3) of section 79 of the Foreign 
Exchange Regulatiion Act, 1973. 
[Placed in Library. See No. LT-
4971/87]. 

III. A copy (in English and Hindi) of the 
Ministry of Finance (Department of 
Economic Affairs) Notification G.S.R. No. 
741(E), dated the 2nd September, 1987, 
appointing the 15th day of October, 1987 
as the date on which Chapter V of the 
Finance Act, 1987, shall come into force. 
[Placed in Library. See No. i   LT-
4972/87J. 

Notification      of    the      Ministry     of 
Commerce 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSHI): Sir, I beg to lay on the Table, 
a copy (in English and Hindi) of tha Ministry 
of Commerce Notification S.O. No. 922(E), 
dated the 15th October, 1987, amending 
Government Notification S.O. No. 281(E), 
dated the 1st April, 1987, so as to allow the 
import of Open General Licence items covered 
by Appendix 6, List—8, Part-I of Import and 
Export Policy, 1935—88 (Vol. I) by Export 
Houses/Trading Houses. [Placed in Library.    
See  No.  LT-4976/87). 

STATUTORY RESOLUTION AP-

PROVING THE CONTINUANCE IN 

FORCE OF THE PRESIDENTS PRO-

CLAMATION UNDER ARTICLE 35S IN  

RESPECT  OF     PUNJAB--Contd. 
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THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Shri Gurupadaswamy. 
Now, I request the Members that they 
should not exceed the time limit given to 
them because we have to conclude this 
before 1.30. 

SARDAR JAGJIT SINGH AURORA 
(Punjab); I will Be taking my full time. 

THE     VICE-CHAIRMAN(SHRI 
JAGESH DESAI):   I do notsay you 
should not take your time.(Inter- 
ruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI M. M. JACOB); Then 
we can consider whether we should skip 
the lunch hour. 

SHRI M. S. GURUPADASWAMY 
(Karnataka): We can skip the lunch hours, 
Sir, because the debate is important. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): When the request 
was made yesterday that the House should 
adjourn and the debate should resume 
today, I said, "Yesi I have no objection", 
on the .condition that we will take it up 
immediately after the Question Hour and 
there will he a time limit imposed. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); That is because the P-
M.'s statement was there and the Home 
Minister's statement was also there. If the 
House proceeds even skipping the lunch, 
we shall complete before 2.30. 

SHRI P. CHIDAMBARAM: I may then 
be allowed to reply at 1.15 p.m. Otherwise I 
will be able to come back and reply about 
2.30 p.m. I will have to be away for about 
half an hour. I will come back and reply.    I 
can come back at 2-15 or so. 

SARDAR JAGJIT SINGH AURORA; 
You can listen to the Members. 
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THE      VICE-CHAIRMAN      (SHRI 

JAGESH DESAI):   If you want more time 

for discussion, then you have to skip the 

lunch hour. 

SHRI   M.   S.   GURUPADASWAMY: 
Yes, we will skip the lunch hour.   If he  has  
got  any  engagement,  he  can attend   to  that.     
Mr.   Vice-Chairman, Sir, yesterday when  my 
friend  Shri Chidambaram made a reference to 
the report  of the  Governor,  some  of us said 
that the report was necessary to have  a  
meaningful  discussion  in  the House.   It     is     
unnecessary to take shelter under the Rules of 
Procedure. It is common sense that whenever a 
document is mentioned that document should 
be made available to the Members of the 
House.   The purpose is to have a good and 
effective debate. Only in that context      we 
suggested that. Therefore,   my  friend  need  
not  take refuge under the Rules of Procedure 
in    this matter.    Sir, it looks to me, having 
seen the effort on the pari of the Constitution 
contemplateg certain rule in Punjab, that 
President's rule, in the last six months, has 
failed. Sir, the Constitution contemplates 
certain contingencies where President's    rule 
is  required   and  the Constitution has limited 
President's 'rule to six months. Of course, it 
has given the power to extend  it  in  
extraordinary   circumstances.   Here is a case 
where there is an   admission   and   confession  
on   the part of the      Government that Presi 
dent's rule has failed in the first six months  
and      they  hope  to succeed, according to 
him they hope to succeed, in the next six 
months. I do not know whether  this  hope   
against hope   will succeed  at all.   I    wish he 
succeeds. All the best for h'm if he is going to 
succeed.   My  fears   are   even   in   the next 
period of six months he may not succeed.   It 
has been claimed by the Government that 
whatever the method they have adopted during 
the first six months, it has yielded results.   I 
am amused to know this kind of remark, this  
opinion.   If I may be permitted with little 
diversion, I think Mr. Rajiv Gandhi made two 
mistakes.    The firs mistake was, he appointed  
Mr. Butt Singh as a Minister in the 
Government 



 

of  India.    The  second  mistake  was,  he made 
him the Home Minister.   I think, Mr. Buta 
Singh as Home Minister has nearly perfected 
the art of ineptitude and mismanagement  of 
Punjab is3ue for which he deserves a national 
prize. He  does  not see what is happening; he 
does not see the facts,   the    realities. 
According to  the      statement  of my friend, 
killings are going on non-stop, either way, 
killings by the terrorists, killings by  the  police  
and the  para military forces;  they    have    
been    escaping.   We  are made   to  believe,  
that they are only killings of the terrorists Is it 
so?   Nearly 900 people have been killed  
during     President's   rule.   My friends    were      
waxing      eloquent,      all these 900 people 
were terrorists. Were they so?   Was there no 
innocent people involved  in    the    killings?    
Five    thousand young  men have  been arrested 
so far, according to the figures I have Are  all 
these  5000 men terrorists?  I want to      know.   
Are  all of      them suspects? There are      more 
than 300 people in Jodhpur jail since a long 
time. Are they all  terrorists  or  anti-social ele-
ments? If they are, why are they      not tried? 
May I know whether Badal is  a terrorist, Tohra 
is a terrorist? Where you class them? How do 
you categorise them? Where do you put them? 
Why are they not tried? There are Acts at your 
•disposal. Bloodshed is going on in the streets 
of  Punjab everyday  and  there  is no let or 
hinderance to the various ele. ments   operating  
there.   The  situation   is simply chaotic under 
the President's rule. Still my friend  says 
President's rule is a boon,  there has  been  
containment      of terrorism  in  Punjab,  they  
are  on      the run, to use their words. They are 
on the run!    Where are they on the run? Where 
are they  going? 'On the      run'     means 
where? They are in Haryana      perhaps, they 
are in Delhi, and they go back. My friends  
were saying  that  they  are using more 
sophisticated    weapons    now    than before   
and   that  money  is  flowing from outside   
sources.   But  there   is   no  check or 
hinderance to that flow. If I have to believe 
their own figures, their own facts, then you 
have to permit me to say that the situation in 
Punjab is fast deteriorating and not improving 
at all.  What are 

the facts which show improvement, if at all 
there is any, Sir? How does he say that there 
is improvement? There is mor* killing, there 
is more bloodshed and there is more 
insecurity. There are more rob. beries. Then 
how is it improving? I want to understand 
that.   All their facts go against their own 
thinking and they suffer from an illusion, a 
dangerous illusion, that things are improving 
while they are not improving at all. If they 
are improving, I will be very happy. But they 
try to criticise people unnecessarily out of 
context, for no reason at all.  Sir, here is     
Mr. Rajiv Gandhi  trying to solve the ethnic 
problem in Sri Lanka through     political 
means. But the same logic does not hold good 
in Punjab.    It is a part of our own territory 
and no political solution is considered    till 
terrorism is curbed. But he forgets, his 
colleagues have forgotten   that terorism has 
risen out of political unsett-lement.  I am not 
holding any brief for anybody there. I am 
looking at the whole situation  as  a common 
citizen of India, as    an      ordinary      citizen      
of    India. Where are we going? Are we 
going towards any settlement or are we going 
towards unsettlement and towards instability 
for a long time to come? The basic things are 
forgotten. I am not for Khalistan and we  all  
oppose  Khalistan.  No  citizen  of India, no 
patriot of India    would    subscribe  to this  
theory.    The overwhelming majority of 
people in Punjab are against Khalistan. But 
no effort has been  made to look into the 
other aspect, the political aspect. 

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI):  Please conclude now. 

SHRl  M.  S.  GURUPADASWAMY: I 
will take a little longer time now. 

THE        VICE-CHAIRMAN (SHRI 
JAGESH DESAI):    You    have    already 
taken thirteen minutes. 

SHRI M. S. GURUPADASWAMY: I 
know. I am taking a little longer time 
because of the chance: I know we are 
skipping  the   lunch  hour. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): But there are ten more Members 
and T have to accommodate them. 
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SHRI M. S. GURUPADASWAMY: 1 
wiil- be brief. You are very considerate, 
indeed. 

Sir, my point is that th© basic question is 
political and not law and order. We are 
missing this and we are taking a false step. Mr. 
Rajiv Gondhi said yesterday: "Unless the 
LTTE is agreeable to implement the accord, 
there is no question of withdrawal of the army 
or the fight.". Right. Then why is it not applied 
here? There was an accord and he is trying to 
save that accord in Sri; Lanka. But he does not 
want to save his accord in Punjab. What has 
gone wrong with him, with his Government? 
By implementing the accord, by reaching a 
political settlement in Punjab, you will only be 
isolating the terrorists, the extremists. But this 
is conveniently forgotten. But you have given 
fodder to these terror rists to operate and the 
fodder is that the Government of India is not 
sincere and, therefore, they say that they are 
fighting for their cause. You are helping them. 
You are the abettor. Unconsciously you are 
the abettor of terrorism. The Government of 
India is an accomplice and abettor of terrorism 
in Punjab. You are playing a dirty role. The 
Home Min-isry is simply wooden, inept, 
suffering from wrong perception and wrong 
approach in settling the problem of Punjab. It 
has been there for years. How long do you 
want us, to live with this problem, with this 
hell? I want to know. All things have been 
gone into in the past. We are opposing this 
extension. One of the needs of the hour is to 
have popular rule. I do not want to go into that 
question whether Barnala was right or wrong 
President's rule has failed. If popular rule has 
failed, you have failed more. You cannot 
succeed in this. Therefore, I demand two 
things. First, immediate political settlement. 
Second, restoration of pou. lar rule. It may be 
a rule by Barnala or it may be a rule by 
somebody else. The very fact that you have 
kept the Assembly in suspended animation 
means that you want to resu-rect it sometime. 
You want popular rule sometime. Why not 
now? If I may give mv personal view, if one 
group cannot form a popular Government,  
why not  Congress  with 

others? I have no objection. I want popular 
rule. Let there be an all-party rule, allparty 
Government. In the last six months have you 
not even set up at least a consultative 
committee of MLAs, Why? I do not know. If 
you have, I stand corrected. 

SHRI PARVATHANENI UPENDRA 

(Andhra Pradesh): Of MPs they have set up. 

SHRI M. S. GURUPADASWAMY: MPs 
now. The first priority should have been an 
advisory committee or It-consultative 
committee of MLAs there. You have not 
involved them. You do not want to involve 
them. You do not want to face them. That is 
your trouble. Why don't you even now set up a 
consultative committee of MLAs drawn from 
various political parties there? Therefore, Sir. I 
am sorry that the Punjab question has become 
more complicated. The policy of the 
Government of India towards Punjab has 
miserably failed. The strategy, the approach, 
the methods that are employed by the Home 
Ministry are nothing but wooden, inflexible. It 
lacks vision. It lacks statesmanship^ Therefore, 
I have no doubt that the President's rule in the 
next six months will also fail. I am perfectly 
certain about it. 

SHRI VISHVJIT PRITHVIJIT SINGH 
(Maharashtra).- Mr. Vice-Chairman, Sir, I 
will not take much time because I know the 
constdaints undre which the hon. Minister is 
working. There are certain unpalatable things 
which I want to state. I have kept quiet on the 
issue of Punjab for a long time now. The last 
time I spoke on Punjab was at the time when 
the Akal Takht was being constructed. At that 
point of time I had spoken at length and given 
my views. I have kept quiet since then and. 
have been watching developments. T wish the 
hon. Minister had tabled tbe Report of the 
Governor. I told him Privately. And I agree 
that there is no real constitutional provision 
for it. But it would have heen be'ter for us and 
we would have known what the real compel-
ling circumstances are at the moment. I know 
the constnvnts under which the Government 
is functioning. I know what 
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kind of problems are there in Punjab with) 
terrorism and with the Government trying to 
make efforts to stamp it out. What is the root 
of this terrorism? My friend, Mr. Sukul, 
yesterday correctly pinpointed the root of this 
problem. There is always some kind of 
injustice which has taken place, which gives 
rise to a sense of desperation, and it is from 
that, that terrorism springs. And the hon. 
Member has very correctly said that it was the 
killings which took place during th regime of 
the Janata at the Centre, during the regime of 
Mr. Badal in Punjab on Vaisakhi Day of 1978 
when 13 Sikhs were killed. That was the start 
of terrorism because it was from that killing 
what is started is a sense of injustice. It is 
from there. And that was not our creation. 
That was the creation of the Janata. 

SHRI M. S. GURUPADASWAMY: Why 

don't you solve it? 

SHRI VISHVJIT PRITHVIJIT 

SINGH: If the hon Member will     permit 

me..  

THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI) • You go on. You may not respond 

to it. 

SHRI VISHVJIT PRITHVIJIT SINGH: I 
am afraid, I don't want to get into a debate. 
But I do want the hon. Members to hear me 
out because I have spoken after a long time 
and I do not speak very often. But when I do 
speak, please hear me. This is not just what I 
have to say. There are plenty of other things.. 
Who is saying that I am speaking nonsense? 

THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): You go ahead. You please look at 

me and speak. 

SHRI NIRMAL CHATTERJEE (West 

Bengal): Only the later part I heard. I was out. 

SHRI VISHVJIT PRITHVJIT SINGH: 

The Professor is my old friend.   He is all-

owed to say what he likes. 

Sir, the root cause was there. And it is only 
after that when the State starts suppressing 
the illegal acts that supprea- 

sion by itself creates a further movement. That 
further movement has in-built with in its 
further State repression which causes a further 
movement. It becomes a spiral. And this 
becomes a never-ending spiral. It is a fact that 
no terrorist movement has ever succeeded in 
the world. It is also a fact that whenever the 
Govern, ments have tried to put down 
terrorism, they have had lots of problems. But, 
who are the fathers of this terrorism, this 
terrorism which we see today? Who are the 
fathers of it? When we talk amongst 
ourselves, we say we know it, that it is the 
foreign powers which are interfering in 
Punjab. I know for a fact that there aie training 
camps in Pakistan. I know thot arms are 
coming from other countries. I know money is 
coming from other countries. Today in the 
newspapers I read that in Amritsar we have 
caught one gentleman called Balkar Singh 
from the World Sikh Orgainsation. He 
brought money from Canada and from 
America. He brought money to distribute to 
various peoole for the purpose of terrorism. 
We have captured the man. We know from 
where this money is coming, wo know who is 
trying to nurture it. But the point is that no 
plant can be watered unless the seedling is 
already there. The seedling is already there, 
the root is there. It is that root which is being 
watered by our foreign friends, who are trying 
to create trouble in this country, if the plant 
was not there, if the seedling was not there, if 
the root was not there, they could not 
interfere. And who are tho fathers of 'his? I 
blame the Akali Party. And I say with 
responsibility that it is the Akali Party which 
is responsible, every single one of them. Who 
are tho fa'hers of this terrorism? 
(Interruptions) Don't interrupt me now. My 
friend, hon, Gurupadaswamy was just saying: 
Is Tohra a terrorist, is Badal a terrorist? And I 
say, yes, they are terrorists. I will tell you 
whv. (Interruptions) I will tell you why if you 
listen to me. Every single Akali politician 
today. I say. Is a terrorist (Interruptions). I say 
they are all terrorists, I will tell you why. Just 
wait a minute.   Hear me out. 

AN HON. MEMBER:     If he ta    a 
terrorist, then you are also a terrorist. 



 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Gurupadaswamy, that is his 
view. 

SHRI VISHVJIT ' PRITHVIJIT SINGH; 
We are all terrorists. Every single one of them 
is a terrorist. 1 can even go to the extent of 
saying that every single Akali politician, when 
he is out of power, the first thing that he does is 
to give all kinds of extremist calls.   They give 
slogans. 

AN HON. MEMBER: Is Buta Singh also an 

extremist? 

SHRI VISHVJIT PRITHIVIJIT SINGH; 
The Sikhs say, he is not even a Sikh. 

SHRI • PARVATHANENI UPENDRA: Sir, 
he says that every Akali politician is a terrorist. 
This is a very grave charge. 

SHRI VISHVJIT PRITHVIJIT SINGH; I say 
it with responsibilty The Hon. Member, Mr. 
Upendra, is asking me a question. I say it with 
responsibility. Let me tell you that every single 
one, I have seen Mt. Badal and Mr. Barnala, the 
same Mr. Barnala, who is today accepted as a 
moderate, I have seen them bo'h sitting in the 
Gurdwara here giving a call to the Army to 
revolt, calling upon the Sikhs in the Army to 
leave the Army. I have seen Mr. Badal doing 
this. I have seen Mr. Barnala doing it. I have 
seen Maharaja Amrinder Singh, who is a friend 
of mine, sitting on the dais with all kinds of 
terrorists, giving all kinds of calls, once he was 
not in power. I have seen every single one of 
the Akalis, the moment they are out of power, 
they give all kinds of extremist slogans. The 
youth of the State unfortunately gets exeted by 
these calls Which are given by irresponsible 
politician, when they are not in power. The 
moment these politicians come to power, they 
want that everything should become calm and 
quiet. Un' fortunately, the youth once it is 
excited, it cannot easily be calmed down.   
Blood is hot.   We are a warm 

blooded nation and that very yooth gets 
excited and then that breeds terrorism. I say 
that the fathers of this nation are our 
irresponsible politicians. We ourselves are 
responsible for this terrorism, we politicians. 
(Interruptions) . I tell you Professor, if you 
will just keep quiet. Why do you want to 
interrupt me? 

AN HON. MEMBER: May I ask a 
question? 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): Are you yielding? 

SHRI VISHVJIT PRITHVIJIT SINGH; 
No. I am taking my glass of water, I am not 
yielding. 

And, Sir, this problem occurs when power 
becomes the final arbiter. It is power which is 
the arbiter. The moment they are in power, 
they become moderates. The moment they 
are out of power, they become extremists. 
This is the problem which v/e are facing 
today. Terrorism, as I have said before, 
cannot in the final analysis solve any 
problems. It cannot succeed. We have seen 
movements in the world which have been 
carried on for lOO years, 200 years, 500 
years. They have not succeeded. On the other 
hand, I would urge upon the Hon. Minister 
that State repression also cannot succeed. If 
we want that merely by force of arms we can 
solve a problem we cannot solve it. I do agree 
with my friend, Shri Gurupadaswamy, when 
he said just now that only a political solution 
can succeed. It is a fact and we have 
ourselves accepted it that it is only a political 
solution which can succeed in solving the 
whole thing. But what can this political 
solution be? Today the opposition is asking 
for a popular Government to be installed. 
Everybody is asking for a popular 
Government to be installed. Which popular 
Government, I would like to ask, whom do 
you want to instal? 

SHRI M.  S.    GURUPADASWAMY. The 
Congress. 
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SHRI VISHVJIT PRITHVIJIT SINGH; Do 
you want Mr. Badal? Do you want Mr. 
Tohra? Do you want Mr. Barnala? Do you 
want Mr. Amrinder Singh? Whom do you 
want, because each one of them does not want 
any of the others? 

SHRI M. S. GURUPADASWAMY: Send 

Buta Singh. 

SHRI      VISHVJIT PRITHVIJIT 
SINGH; Shri Buta Singh is not an MLA, and 
in any case he is from Rajasthan. 

SHRI M. S. GURUPADASWAMY: Send 

him for six months. 
- 

THE VICE-CHAIRMAN (SHBI JAGESH 
DESAI): The time is limited. Please do not 
interrupt. 

SHRI VISHVJIT PRITHVIJIT SINGH: If 
the opposition wants to take my time, what 
can I do? 

The point, Mr. Vice-Chairman, is this, 
which Government can be form ed there? 
They are asking for a popular Government. 
There is no popular Government which can be 
formed. Each one of them is fighting with the 
other. There is total disunity. And let me tell 
you. The SGPC elections which took place 
just now are the proof of the pudding. They 
show how there is a total disunity amongst the 
Akali camps. There is no one person whom 
we can pick up and say yes, you can form the 
government. Even the last government was 
there because we supoorted it.   This is a 
problem. 

Now a very unpopular thing I am going to 
say. There are people who do emerge. It is not 
that people do not emerge in Punjab who are 
capable of a political solution, who are 
capable of causing a political solution. There 
are people with the stature to be able to do it. 
Let me tell you about our problem today. One 
problem, a major problem, we face in this 
country is— as the hon. Prime Minister 
mentioned when he was in the United States, 
and 

as often said by us from this side and by the 
Members of the Opposition— the fact that our     
perceptions have become     clouded.   Our     
perceptions have become so narrow-minded 
that we think only  in terms of black or white.   
We do not think in terms ot shades  of  grey.   
Once  we  make  up our mind that a particular 
policy or a particular individual is to be tainted 
black, black he or it shall remain for ever  
regardless  whatever the     wool that      might    
be     forthcoming.   We decided  in   our      
wisdom,   the   press decided in their     
wisdom that Ragi Darshan Singh, when he 
emerged on the  scene,  was  an  extremist and  
he was carved with the brush and it was said 
that  Ragi      Darshan Singh .had become as 
such, in the media and it clouded our 
perception. We all thought that the Ragi was 
another Bhindranwale who had come up.   We 
thought that.   But today, the Ragi has proved 
himself.   He kept proving himself all along.   
He   kept   taking   a  nationalist posture.    He 
kept trying to say that he was for the unity of 
this country, that he was for the  Constitution 
of this  country.    But  none  of  us  took him   
seriously.    He  has  finally   gone to the  
extent     of taking open fight with the    
militants.    Today there is no    way    to talk to 
him because he has become    irrelevant.    
Time    is      not there; we cannot    talk to 
Ragi and even if we talk to him, he is totally 
irrelevant today; he does not matter today.    
But let me tell you that individuals are bound    
to    emerge    as   the time   goes   on.    
Somebody   does  emerge out  of the     State of    
Punjab, somebody who is capable of yielding 
the youth and everybody together. I would  
urge  upon  the hon-   Minister that we must, at 
that point of time, find a political solution.    
Let us not lose that opportunity. 

I take this opportunity to lament all the 
deaths taking place or that have taken place in 
Punjab. Everybody, whether it be an innocent 
bystander or whether it be a politician, 
whether it be a policeman, whether 5t be an 
army man, whether it be a 
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terrorist, is related to somebody. The death affects a 
father affects a mother, affects a brother, affects a 
son, affects a wife, affects the whole family. We 
are' one family of Indians. We ought to be 
concerned about the deaths that are taking Place in 
Punjab. 

I urge upon the hon. Minister that now that we 
are giving another six months' extension to 
President's Rule, before these six months are up, I 
hope and pray tot God that we find a solution to 
this problem and that we do not have to extend this 
rule any farther than this.    Thank you. 

 

 

 

THE VICE-CHAIRMAN (SHRI JA-GESH 
DESAI): Ten minutes. 
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THE VICE-CHAIRMAN (SHRI JAGESH DESAI); 
The debate has been going on at a very high level. 
Please maintain it. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Please conclude now, because there 
are still eight more speakers. 

There are    no ready-made solutions, there      
are      no        instant        remedies. 
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SARDAR JAGJIT SINGH AURORA: Mr. 
Vice-Chairman, I rise to oppose the adoption of the 
resolution for extending the Prresident's rule in 
Punjab. President's rule in Punjab in the last six 
months has brought nothing but misery, greater 
alienation of the Sikhs from the mainstream, 
greater schism between the two communities and 
given greater fillip— and I would like to stress this 
point— to the concept of Khalistan than ever 
before. With the collapse of the democratic 
processes and with the resign of terror and 
corruption let loose by the unpopular and 
incompetent Punjab Government, there is much 
greater aversion, bitterness and even disgust 
against the Central authority. Firm belief has taken 
root that the Centre is only interested in destroying 
the very fibre and clan of Sikh communty which 
was proud of its glorious role in the service of the 
country, both before and after independence . 

In the last six months there has been el veritable 
reign of terror and a shooting match between the 
police forces on one side and militants of various 
shades and hues s the other. It has given an 
opportunity to the anti-social elements of both sides 
to play havoc with the innocent and well-meaning 
people of the Punjab. While smugglers, dacoits, 
drug traffickers and gunrunners have continued to 
loot and kill for self-aggrandizement, the corrupt 
elements in the police forces are busy in harassing 
the innocent to extract money and improve their 
chances of promotion by killing innocent persons 
in false and fake encounters. Ribeiro himself hew 
ednrit- 
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ted publicly that his police is corrupt as 
everywhere else and he had to sack 50 people 
for extracting money from poor parents to get 
the release of innocent young people. Further, 
some of the senior officers, while denying that 
they kill innocent people in false encounters, 
have admitted that they had killed such 
militants against whom they have proof that 
these people had killed more than five 
persons. Now, who is the arbitrator to decide 
whether these people have killed five persons 
or not? The police themselves. Unless a per-
son is found guilty, he is innocent. That aspect 
has been totally forgotten and the new black 
laws have made it possible for the corrupt 
police force to further play havoc with the 
innocent people. Myopic and blatantly 
autocratic attitude of the powers that be in the 
Centre has shown little or no sensitivity or 
imagination to take advantage of certain 
helpful and hopeful signs to strat the process 
of political dialogue, to understand and solve 
the problem during the last six months. 
Deliberately or foolishly every effort has been 
made to discredit and destroy the moderate 
leadership thereby strengthening the hands 
and credibility of the militants and divisive 
forces. All constructive efforts by Akal Takht 
Jathedar Prof. Darshan Singh have been 
blatantly sabotaged to justify the contrived ex-
cuse by this Government that there h no one 
to talk to. 

It is a point of greater interest that while 
talking to Baba Amte, the DG of Police, Mr. 
Ribeiro, in Punjab in the last week of 
September, stated that he was satisfied with 
the results. There were only 60 to 70 hard-
core terrorists left, it would take him 9 to 10 
months to liquidate them, after that it would 
be possible to contain the present movement 
but at no stage can it be eliminated. That 
means terrorism in Punjab. He and quite a 
few of his senior police officers who had met 
Baba Amte gave their assessment that their 
efforts could only make a ten per cent 
contribution to- 

wards solving this problem while ninety per 
cent is in the hands of the Government. They 
felt that the only possible positive political 
step was to assuage the hurt Sikh psyche and 
only that will improve the climate, when 
certain political measures can be taken. 

Mr. Ribeiro himself has said that he felt 
that releasing the Jodhpur detenus would be 
one step in the right direction. 

Now, Sir, I do not want to go into the 
figures of those killed during the last six 
months as these figures have been given by 
the various people. But, if Mr. Ribeiro in spite 
of this feels that he is achieving something, 
then we must give him credit for being a great 
optimist. But even if his confidence is well-
founded, he at no stage claims that terrorism 
can be completely eradicated by police 
measures nor does he feel that his efforts are 
likely to contribute heavily towards finding a 
lasting solution. How then is the Government 
expending all its energies and resources in 
killing and jailing such a large number of 
people many of whom may be innocent? I feel 
that if the aim is to create the peace of the 
dead, maybe the present method, as decided 
by the Government at the Centre, can succe-
eded, but only temporarily. If the aim is to 
create a climate of peace, amity and mutual 
confidence, you have failed miserably and 
you have caused tremendous damage to the 
Punjabi spirit. As distance in this vast country 
goes, there is not much physical distance 
between Delhi and Amritsar. But the 
emotional distance, however, puts Amritsar in 
a different planet. For the sake of ten per cent 
you may be winning the battle of the bullet. 
But you are well on your way of losing the 
battle of the mind which is ninety per cent of 
the problem. The victory in the battle of the 
bullet can only be transitory and may well be-
come the cause for losing the war. You cannot 
bind people by force, by chains and shackles.    
You can, how- 
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ever, bind them strongly and firmly with super glue 
of trust, mutual understanding and credibility. 

If the Central Government hag any plans and is 
sincere in its intentions to solve the Punjab problem, 
it should spell out how it intends to use the next six 
months to restore and reestablish the democratic 
process, how it intends to re-establish its credibility 
amongst the people and win their confidence, how it 
intends to create a feeling of belonging as opposed to 
oppressive dominance, how it is going to meet the 
justifiable demands which, even though once 
accepted, remain totally unfulfilled, when it is going 
to start respecting human rights and human values 
and set free those people who have been incarcerated 
for so many years, how it is going to remove the 
false image... (Time bell rings).. .created by its own 
media and, above all, how it is going to establish the 
rule of law. 

Let the people breathe breath of real freedom. 
When is it going to punish the guilty of the heinous 
crimes of November 1984 killings? If the 
Government has a plan, an honest plan, and honest 
intentions t0 implement the above-mentioned 
requirements, there may be some justification to 
extend the President's rule for the next six months. 
But from the past records of the last six months, and 
of the previous period of President's rule in 1984-85, 
one can have little hope and faith in the present 
Government about either the intention or the ability 
or the competence to do any of the things suggested 
earlier. 

Under the circumstances, I do sincerely feel that a 
further extension will only cause greater misery to 
the people of Punjab and an Irreparable damage ot 
the democratic foundation and solidarity of the 
country. 

Thank you. 

SHRI DARBARA SINGH (Punjab); Sir, I 
will be brief. I have not heard the earlier 
speakers because X was away, outside the 
country Therefore, I will confine myself to 
what I have to say. 
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Once destabilisation starts from that area, the 
whole of the country will be involved in it. We 
must understand that people have taken to killing to 
start such movements in the rest of India. You do 
not know what is going on. These killings are going 
on with a purpose and it is  being done  there also. 
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integrity of tbe country depends on this that 
we go to villages and make the people feel 
that we are with them and the whole of India 
is with them. 
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SHRI T. R. BALU (Tamil Nadu): Mr. 
Vice-Chairman Sir, once again, this 
Government is closing the doors of 
democracy as it seeks the permission of 
Parliament to extend the President's Rule 
under article 356 of the Constitution. Sir, 
time and again, article 356 has been described 
by many democrats as the" Sword of 
Damocles which hangs just above the heads 
of State Governments. This article has often 
been described as a dangerous weapon in the 
hanus_ of the Central Government. 

[The Vice-Chairman (Shri Jagesh Desai)  

in the Chair.] 

Sir, this Resolution is an ample proof that 
the Punjab accord has miserably failed like 
the other accords which the Prime Minister 
entered into. What is happening is daily 
bloodshed as we see in Sri Lanka where the 
Indian Army is waging a warr employing 
30,000 troops, hundreds of tanks and aircraft 
under the guise of disarming the militants. 
This Government is only deceiving us and the 
people. I do not agree that by extending the 
President's Rule, we will be able to bring 
about an improvement in the law and order 
situation in Punjab. I would like to point out 
in this connection that after Punjab came 
under President's Rule six months ago, the 
number of killings has increased and it is 
higher than was the case under Barnala's 
Government. Therefore, no useful purpose is 
going to be served by extending the 
President's Rule. 

I would like to ask the treasury benches, 
what happened to the democratically-elected 
popular Government?   Why are you keeping 
the As- 

sembly in suspended animation? 
What about the Jodhpur detenus? 
Either you should release them or 
you should initiate legal proceedings 
against them. You are no' 
doing       either. You        are        con- 
tinuing to keep them in prison. You are 
continuing to detain Mr. Tohra, who is an 
hon. Member of this House, as well as Mr. 
Badal. Thousands of innocent people are still 
behind bars. I have my own doubts whether 
the Government of India will be able to bring 
about peace in Punjab by extending the 
President's Rule. Therefore, I urge upon this 
Government to desist from this path, and 
restore to power the democratically-elected 
Government. I would also request that the 
Jodhpur detenus 

offi Mr. Tohra, Mr. B and 
other innocent people should also be released. 
The democratically-elected Government 
should be given a chance again to rule the 
State which will be in a better position to 
bring-about normalcy. I would asic this 
Government not to bring forward! such 
Resolutions in future. Thank you. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Chitta Basu. You are known for 
your brevity of speeches, by asking pointed 
questions. I hope you will do so this time 
also. 

SHRI CHITTA BASU (West Bengal) : Sir, 
it is a great pleasure for me to speak in this 
House when I see you occupying the Chair. 
You, sometimes, are a source of inspiration to 
me and since you have odered me to be brief, 
I will be brief today also as I have always 
been. 

Sir, I rise to oppose this Statutory 
Resolution which seeks to extend the tenure 
of President's Rule in Punjab. There are 
.various reasons and grounds on the basis of 
which I oppose this Statutory Resolution. 

First of all, H is admitted even by the 
Ministry and the Government that the 
situation has not improved te   the   extent   as 
was    desired   or 



 

[Shri Chitta Basu] expected by the 
Government itself while imposing the 
President's rule. As a matter 0 ffact, the 
situation has further worsened and if some 
Members on this side want to contest me on 
this statement, Sir, I have got all the figures at 
my disposal to show that the situation, instead 
of improving, has further worsened and 
worsened at a very rapid pace. Therefore, in 
order to be brief, for the sake of brevity I do 
not wish to take resort to those figures which 
have been given by many Members of this 
House and which have been supplied by the 
Government itself. 

Now, I am very much in disagreement with the 
approach of the Government    regarding    
Punjab  and its Punjab  Policy.     That is the      
main reason of my opposing this extension. As 
a matter of fact, Punjab problem is a very deep, 
social, human      and political problem.    My 
grouse against the   Government  is,  the  
Government right from the beginning has 
refused atecept this very essential character of 
the Punjab  problem.   Again I repeat  it is a    
deep    social,    human    and political problem 
and this is not confined to the   geographical    
limits    of Punjab only.    I am in agreement 
with Mir.   Darbara Singh, who was      just now    
saying    from    that    side      of     the House 
that it is not only the problem of  Punjab,  it  is  
the  problem of the nation as a whole because of 
the destabilisation  programme  of   the  foreign 
enemies is going to succeed in this country, it 
may succeed first in Punjab and'then it will 
ultimately spread all over the country.   
Therefore, it is a national   problem. It is a   
national problem, it is a political problem and 
my   opposition  to  the    Government's Punjab 
policy is based on this    fact. The Government  
has, conviently    or for reasons of their own 
which    they have never explained to this    
House or to the countrymen, refused to   accept 
it as a political, national   problem of this great 
republic. 

Now I  do not minimise or rather do not rule 

out that there is no    as- 

pect of law and order.    I do not rule it  out 
completely.     Mr.     Vice-Chairman,   you  
should  not  misunderstand !    me, nor the 
House nor the countrymen  should  
misunderstand    me,  but the quintessence of 
the problem is political.  Law and order 
problem is, of course,  there,    but that is    
subsidy. That is not the cause, that is the re-j     
suit,  that    is    the    consequence.    There-
fore, law and order dimension      has been      
acquired      subsequently.    But    as 
situation has    developed in    Punjab, both 
political      and law    and    order \     should  
'be  so  wisely  combined    that the situation 
can be tackled and a desired result is    
obtained.    I want   a mixture of the two 
approaches.   But unfortunately,  again  I rise  
to  accuse the  Government that they have    
not accepted that position also because I find  
in  certain  utterances,  policy utterances of 
the Government, that they are more interested 
in having      the primacy of law and order 
aspect, denying or ignoring the political 
aspect of the problem. In order to prove or 
substantiate my allegation against the 
Government,  I  want  to    quote      the 
Prime Minister  himself.    The Prime 
Minister said in a television interview last 
week that terrorism -was the job for the 
police and the army and "once the task is 
completed, we will talk to people and take    
steps to    introduce    a lasting political  
solution".    This is a wrong assessment of the 
situation.    I altogether    disagree    that    
terrorism     is the job for the police and the 
army. What can I do?    It    comes    from the 
highest authority in our country—the Prime 
Minister—that terrorism is   to be fought by 
army and police.     Gov ernment  is wrong in    
that    respect. Here I would say that to fight 
terro, rism, politics is also needed.      With' 
out    politics,    without      commitment 
without motivation, you cannot  fight another  
motivated    force,    whatever wrong 
ideology, or whatever misleading, confusing 
ideology they may ascribe to. 

Again I come to our great Home Minister 
of the Republic, Mr. Buta Singh. He is on 
record to say that no political solution can 
be sought till the 
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back of terrorism is broken. What can I do? 

Unfortunately I do not agree with this kind of 

statement. I not only do not agree with this 

kind of statement, but I also feel that it is a 

wrong approach, it is a suicidal approach. I do 

not want to use any other adjective or epithet. 

And that approach is ultimately complicating 

the issue. Thereby the entire nation is to 

suffer, unity and integrity of the country is to 

suffer. I am only concerned over that. I am a 

patriot and like many of you I feel that this 

approach win not lead to the integration of the 

country, but will lead ultimately to 

disintegration, and for this you, the ruling 

party, will be responsible . 

Even the police officers are wiser than 

them. When our Prime Minister, when our 

Home Minister Buta Singh says that there is 

nothing politioal in fighting terrorism, they say 

that even to wipe out terrorism, some political 

instruments are needed. I find somebody 

saying that police officers in Punjab admit that 

forty new trro-rists are born every time one 

dreaded terrorist bites the dust. That is, jf they 

kill one terrorist, forty terrorists are created. I 

think the police officers' assessment is correct 

in that respect. But the Prime Minister say9 

that there cannot be any political solution and 

terrorism is the task for the police alone and 

the army alone to fight. 

Sir, I am concluding. The Government and 

the Home Minister might have taken note of 

the significant changes     which   have of late 

taken 

place in the Punjab scenario. Much of the 

facts have already beien men-tioned here by 

Shri Chaturanan Mishra who preceded me. 

There have been some changes in the 

political scenario in Punjab following from 

the contest on the question of leadership of 

SGPC and the stance taken, of late, by Prof. 

Darshan Singh Raagi. New popula: forces 

are also coming up who desire for peace. 

That desire for peace has to be converted into 

a struggle for peace. And for that some 

political motivation is needed. Unfortunately, 

under the Presidents rule, that process which 

was initiated by the Barnala Government by 

way of organizing, initiating, an all-party 

campaign foi national unity and integrity 

leading to the delinking of politics from reli 

gion, was discontinued by your Governor. 

Therefore, to conclude, I think the 

Government should have a re-assessment of 

the whole situation, revise their stanse, seek a 

political solution, of the problem and work out 

a programme by which larger and larger 

sections of the people of Punjab can be 

involved in the campaign for unity. The divide 

between the Hindus and Sikhs in Punjab is not 

to be allowed to be widened—it has to be 

narrowed —and it should be followed by 

certain . economic programmes also. 

Lastly, I suggest that the Government 

should initiate an all-party meeting in order 

to evolve such a political programmes so that 

greater and greater sections ot the people can 

be involved in a wide  mobilization for 

269   Statutory  Resolution      [10  NOV. 1987]      approving President's      270 
Rule in Punjab 



271    Statutory Resolution    [ RAJYA  SABHA ]    approving President's    272 
. -, Rule in Punjab 

national unity and integrity, which alone can save 

Punjab, save the country, save the nation save the 

Republic and the Constitution o* our country. 

THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI): Shri Satya Prakash Malaviya. Five 

minutes. Please cooperate with me today. You are 

always cooperating. 
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"This settlement brings to an end a 
period of confrontation and ushers in an era 
of amity, goodwill and cooperation, which 
will promote and strengthen the unity and  
integrity of  India." 
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SHRIMATI BIJOYA CHAKRAVARTY 
(Assam); Siri the objective of the Resolution 
moved by the Home Minister is to find a 
solution and to bring back normalcy to the 
trouble-ridden State of Punjab. But I want to 
ask whether the President's rule for the last 
few months could stop violence in Punjab. 
Could people there live in a peaceful at-
mosphere? Rather it is seen that violence has 
spreadln other States as well- Hundreds of 
innocent people have lost their lives" and 
bitterness has developed among the com-
munities in different States bordering Punjab. 
I have witnessed the President's rule in 
Assam. I myself was the victim of the 
President's rule when I was thrown in jail and 
thrown in a jungle full of wild beasts.    It is a 
fact. 

SHRI   DHARNTDHAR  BASUMATARI 
(Assam); It is not at all a fact. 

SHRIMATI BIJOYA CHAKRAVARTY; 
Every single person must condemn terrorisim, 
but the question is who created terrorism in 
Punjab? The Sikh community has created a 
golden history in India by displaying their 
valour and patriotism on many occasions. 
Then why a section of the Sikh youths have 
become terrorists? We firmly feel that deal-
ings of the Government~are not mature 
enough and they are yet to find out the areas 
and issues. These have hurt the Sikhs most. 
So, without going into the crux of the prob-
lem, if the Government again re-imposes the 
President's rule, it will surely aggravate the 
situation in a hundred ways 

In November 1984 ruthless violence took 
place in Delhi. Thousands of innocent people 
were brutally killed. We know every action 
has reaction and what is inevitable follows. 
But it is true that all Sikhs are not terrorists. 
The major section of the Sikh community 
condemns terrorism. My feeling is that 
instead of handling this    sensitive human    
problem 
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immaturity,     the 'Central Government should 
deal with this problem  with     much  greater     
maturity. It should not deal with this problem 
a3 a simple ordinary law and order problem.    
Thousands of Sikhs   have been thrown into 
jail and many   innocent youths have lost their 
lives. I have witnessed this type of killing in 
Assam.    There was also an order t0 shoot     
me at sight    during    the President's  Rule  in  
Assam,  but  fortunately I have been saved.  I 
might also have  been killed in a so-called 
fighting.    By    putting a large number of Sikh 
people in prison, including Mr.  Tohra, 
nothing can be achieved .    One cannot 
imprison the spirit of men.    If    a hundred 
persons are thrown into jail, thousands will 
come up with fiery    spirit.   My point   is that 
hy putting Punjab under President's Rule for  

six months  nothing could  be  achieved.    
What  is  important is a political solution in 
Punjab. Instead 0f extending    the President's 
rule for another six months, the Government 
should create an atmosphere of Iove and 
sympathy to bring normalcy back to the State.    
Terrorism must be curbed no doubt, but at the 
same     time  legitimate  demands    of Punjab 
must not be ignored.   Political will and 
imagination of the Government     must be 
there to hammer out  a political  solution.    
Then  only law and order can be properly 
maintained.    If it   is  merely  a  law   and 
order  problem     probably President's rule  
would  have  been the  solution. But we     feel 
that    President's rule .cannot be merely a 
solution for Punjab    problem.    It     can    be    
solved through  democratic  process.   For    a 
long time a State    cannot be denied of 
political right and this cannot be a remedy.    
We    totally oppose continuation of 
President's rule for another six months    in 
Punjab.   Thank you. 

THE     VICE-CHAIRMAN       (SHRI 

JAGESH DESAI):   Thank you very 

much. 

 
SHRI PARVATHANENI UPENDRA- 

Mr. Vice-Chairman Sir; Mr. Chidambaram 
is a capable Minister. He is capable of 
replying. When there is discussion today—
we could understand the Home Minister's" 
difficulty yesterday as he had to be in the 
Lok Sabha—he should have been present 
her and should have replied. He should have 
listened to the debate at least. It is very 
unfair. This House is treated in such a 
cavalier manner. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); Mr. Chidambaram is 
also in the Ministry of Home Affairs. I think 
he can reply and there is no necessity of the 
Home Minister being present here. Mr. 
Chidambaram, please reply. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEN SIONS AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
CHIDA MBARAM): Mr. Vice-Chairman, 
Sir, I have listened with great attention to the 
debate in this honourable House on the 
Resolution to continue President's rule in 
Punjab for another period of six month. The 
debate has covered familiar ground and, 
therefore, I will not take     the 
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time of this honourable House to recall the 
events which led to the imposition of 
President's rule. Nor will I take too much time 
to enumerate the events that have taken place in 
the last six months. 

In my opening remarks I highlighted the 
events of the last six months. While there is 
cause for some satisfaction on certain front, I 
candidly admitted that the battle is still on and 
that we face a very difficult task and in this 
difficult task, at this point of time, we seek the 
support of this House and the people of this 
country. 

I also express my confidence that in the months 
to come there will be changes in Punjab which 
will help us to find a lasting and permanent 
solution to the Punjab problem. Sir, numbers 
alone do not portray the scenario in Punjab, but 
whatever numbers are available must be used a 
manner so that we understand the true situation. 
I do not know how one reads the numbers. As I 
read the numbers, it seems to me that tha 
intensity of the battle has increased in the last six 
months not because the Government did not do 
anything but because the Governrnent has done 
something, because tbe Government has shown 
the will to fight terrorism. Up to the imposition 
of President's rule, 73 policemen were killed. In 
five months 49 policemen have been killed. And 
why have they been killed? They have been 
killed because, today, the morale of the Punjab 
police is much higher than ever before. Today, 
they are willing to join in the battle against 
terrorists. They are fighting day and night in 
order to protect you and me, to protect the 
integrity of this country, and to protece the unity 
of this country. I pay homage to tha brave 
policemen of Punjab, who are fighting a battle 
for the whole country. Sir, in the 19f months up 
to the President's Rule, 130 extremists were 
killed. In the five subsequent months, 197 ex-
tremists have been killed. In the 19 1/2 months 
upto President's Rale, 2784ex,tremists were 
arrested. In the five   subsequent   months,   1935   
extre- 

mists have been arrested. The battle today has 
'reached a totally different plane. In fact, I 
waited patiently, I listened carefully to find out 
if any one of the Members of the Opposition 
including General Aurora, referred to the key 
changes that have come about in the Punjab 
situation. Sir, today, in Punjab, apart from the 
Congress, apart from the other National Parties 
there are three main and let us understand the 
alignment of these forces. Firstly, of course, 
there is the Akali Dal (Longowal) Party under 
Shri Barnala which, whatever General Aurora 
might say, is increasingly marginalised in the 
Punjab situation and has increasingly become a 
weak party. Secondly, you have Professor 
Darshan Singh sorted by the United Akali Dal 
and a faction of the, SGPC. In the last six 
months, Professor Darshan Singh Ragi had to 
withdraw from the Golden Temple. He is unable 
to face the challenge of the terrorists and of the 
Panthic Committee. The thiVd, and this is the 
most important element in the Punjab situation 
which we have to comprehend, face and fight is 
the Panthic Committee, and no.one from the 
Opposition was will-ling to narrate the actions of 
the Panthic Committee nor confront them • nor 
condemn the actions of the Panthic Committee.. 
The debate has proceeded as though the Panthic 
Committee did not exist. The debate has 
proceeded as though the Panthic Committee is 
irrelevant. In fact, many Members. I am afraid,. 
are either ignorant of the Panthic Committee or 
unwilling to mention it by name. Let us' 
understand one thing clearly, Sir, beginning 
from the 26th of January 1986, a qualitative 
change has come about in the situation in Punjab 
be ' cause of the Panthic Committee which is an 
usurper of all authority in Punjab today. The 
Panthic Committee is an agent of imperialism. I 
will presently tell you the things which the 
Panthic Committee has done and unless you are 
willing to face the situation, nothing that you say 
will have any relevance to what we. as a nation, 
should  be  doing in  Punjab. 



281     Statutory  Resolution                    [ 10 NOV. 1987 ]     approving President'*      282 
  Rule in Punjab 

[Shri  P.   Chidambaram] Sir, we have evidence 
that the terrorists  are  trained abroad. We know 
that  training  and  indoctrination  centres  have     
been set up  in  a not-so-friendly country. We 
have been able to identify the location of some 
such camps. We have taken up the matter but 
we find that while on the surface, there  is  a  
protestation  of  innocence, the truth    is that    
in these    camps, training and     indoctrination 
is  given to the terrorists.  Sir, terrorism today is 
mixed up with both smuggling and spying. 
Terrorism is not motivated by-ideology as 
someone likes to believe. Perhaps, there are one 
or two highly motivated people    who    have 
become terrorists  but  a  number  of terrorists 
are common criminals. Jinda who was arrested 
in Delhi was a common criminal and let us not 
raise him,    and put   him   on   an  ideological  
pedestal. He has no ideology except to kill, to 
loot, to burn and to steal. Let us not call these 
terrorists as ideologists,  as fighters for a cause. 
They are mercenaries, they are killers, they are 
paid and trained by agents of imperialism. Sir., 
the story goes back, as I said, to 6th of January, 
1986 when    the Panthic  Committee  was  
formed.   Sir, I want to narrate to you just a few 
nd  what     happened  on those dates  to bring  
home  to this     House and  to the people the 
gravity of the ger that we face.    After the Pan-
Committee was formed,  on 29th April   1986,   
the  Panthic      Committee said  that  its  goal 
was Khalistan.  On 26th January  1987  a 
'sarbat    khalsa' effectively under    the controj 
of the Damdami  Taksal     and     the  Panthic 
Committee was held. During the proceedings. 
Khalistan slogans were raised.  A  'Gur Matha' 
endorsing the  declaration of Khalistan made by     
the Panthic Committee on the 29th April 1986 
read out without any objections to it. On 13th 
June 1987, the Panthic Committee  issued  a 
hand-out     titled 'An  appeal to   Sikh High 
priests'.   It claimed that  the Khalistan     
Government had  already been formed with 
Jasbir   Singh,     nephew  of Bhindranwale as 
the Jathehdar of Akal Takht 

Saheb and Shri Mann and Shri Manjit Singh 
and appealed to    tbe five high-priests 
including Darshan Singh Ragi not to be guided 
by what they described as the Hindu imperialist 
Government.   The   Panthic     Committee's 
hand-out     stated that     any dialogue with the 
Govenment  should be only after the 'release of 
Jasbir Singh and Mann and others, it also 
contained a warning    that the Sikh    
community would  not  spare  anyone  agreeing  
to a settlement short of establishment of 
Khalistan.   On   21   June      1987,      the 
Panthic Committee said it was ready to 
negotiate with the Government of India but    
on    the   sole   agenda    of Khalistan.  On 6th 
August  1987,    the Panthic  Committee     
rejected  the re-' ion adopted at the Sikh 
Convention called by Shri Barnala. It pointed 
out that the resolution recognised the Indian 
Constitution. But the Panthic Committee    did    
not    recognise the   Indian   Constitution; not   
do   the people of the so-called Khalistan owe 
any allegiance to the Indian Republic. I    
Political leaders were  advised to utilise  the 
incomes   of  the  Gurudwaras j    to   purchase   
weapons   for     the   Sikh youth  to. enable      
them to  meet the Government offensive.    On 
22 Sep: ber 1937, in a press note, the Pan 
Committee   challenged  the  resolut passed by 
the SGPC on 20th September 1987 and asserted 
that the Panthic he authority    to apuo.ivit the      
high      priests.   It  also warned that anyone 
appointed by the SGPC  would  have  to  spend 
his life under  the  protection   of     the  armed 
guards provided by the Government. On  7th      
October  1987, in an eleven-page statement, 
which I think  is  an ever)   declaration   of  war   
against  the lawful  Government   in  this   
country, the Panthic Committee announced the 
formation     of       an       eleven-member 
Council of     Khalistan with Gurmuk Singh 
Havlak   as   President.     If you look at the 
members of this Council, you will find that 
many of them resid« nermanently in the United 
States and in Canada.   Two of them     
described by the Panthic Committee—and I am 
reading  a translation in English—are 
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Satnam Singh of Dal Khalsa based in 
Pakistan and Wadwa Singh, Chief Lieutenant 
of Suk Dev Singh Babbar, also normally 
based in Pakistan. This is the hand-cut of the 
Panthic Committee. Here is an organisation 
which has usurped all authority. It has 
claimed that it has the authority from the 
Sarbat Khalsa to decide religious matters, 
temporal matters and political matters. It 
claims authority over the Akal Takh and it 
claims authority over the SGPC. It says that it 
is the sole authority to decide the future of the 
Sikhs and it says that it will negotiate on the 
sole agenda of Khalistan. The Panthic 
Committee has excommunicated Mr. Badal 
and Mr. Tohra. And here we are told, "Please 
negotiate with them'. Whom do we negotiate 
with? What do we negotiate on? There is no 
agenda on which you can negotiate with these 
people. And it is in this context that you must 
read the Prime Minister's statement, it is in 
this context that you must read the Home 
Minister's statement. We are committed to 
finding a political solution in Punjab. After 
years of bitter dispute it was Prime Minister 
Rajiv Gandhi and this Government who 
reached an accord on Punjab. Eight out of 
eleven points have been implemented in that 
accord and there are only three points which 
have not been ... (Interruption) If Gen. Aurora 
continues to believe in what he has Spoken—
I have listened to his speech and I have made 
notes—then he must stand up and say that he 
will confront the challenge of the Panthic 
Committee. You cannot say that. The Panthic 
Committee has excommunicated your leaders; 
they are nowhere in the picture... 

SARDAR JAGJIT SINGH AURORA: The 
Panthic Committee has been given importance 
by you. If you give me a chance, I will prove 
to you that the Panthic Committee has 
received importance because you tried to 
destroy successfully the moderate leadership 
of Darshan Singh or anybody who couldhave   
fought  the  Panthic   Committee.You have 
sabotaged it. 

SHRI P. CHIDAMBARAM; After the 
announcement by the Panthic Committee of 
the formation of the Council of Khalistan, if 
anybody stands up and says, "Negotiate with 
them", we will be negotiating the unity of 
India which this Government will never do... 

SHRI PARVATHANENI UPENDRA; Who 
said it? Nobody asked you to negotiate with 
anybody on the unity and integrity of India. 
Don't misinterpret it. You are giving a wrong 
interpretation. You cannot give that 
interpretation. 

SARDAR JAGJIT SINGH AURORA: We 
take no notice of the Panthic Committee. It is 
the failure of the Government to handle the 
Panthic Committee. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); Please sit down. You had your say.   
Don't interrupt. 

SHRI P. CHIDAMBARAM: Government 
repeats its resolve, Government repeats its 
commitment, that we must find a political 
solution to the problem in Punjab... 

SHRl PARVATHANENI UPENDRA: But 
when? 

SHRI P. CHIDAMBARAM: We have 
said this repeatedly and I reafirm our 
resolve and our promise. Many Mem 
bers have spoken but I would like to 
quote to them what an eminent CPI 
leader of Punjab, Mr. Satpal Dang, 
has written and spoken. The article 
is very well known; I have quoted it 
on the previous occasion. Mr. Satpal 
Dang, who understands Punjab better 
than anyone of us do, has cautioned 
the Government, has cautioned the 
people, against falling into this trap 
of negotiating with this Panthic Com 
mittee. He has categorically said, 
"Don't appease the terrorists. We have 
to fight the terrorists and win the 
minds of the people." 

SHRI PARVATHANENI UPENDRA; 
Who asked you? Did we ask you 
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[Shri Parvathaneni Upendra] to negotiate?     

Did we use the word 'negotiate? We    said, 

find a political solution. Does it mean 

'negotiate with the terrorists'? 

SHRI P. CHIDAMBARAM: You were 
not present here when other Members 
spoke... 

SHRl PARVATHANENI UPENDRA: 
Nobody suggested that. 

SHRI P.  CHIDAMBARAM:You 
have not heard what others hava said. You were 
not present when the debate was on. 
(Interruptions) There is no point in honourable 
friends getting excited. I have listened to this 
debate since yesterday. Let them go through the 
record and let them show if any honourable 
Member on the side of the Opposition made a 
reference to the Panthic Committee and the 
dangers posed by the Panthic Committee. They 
are oblivious of the Panthic Committee. They 
should go through the record. Today it is very 
easy to say, 'restore popular Government in 
Punjab. What is this popular Government? I 
assume they mean a majority Government. 
Who has the majority in Punjab? Mr. Barnala - 
appeared to have a majority but he lost that 
majority in the first few months. Mr. Barnala 
continued in office only because of the support 
extended by the Congress-I and the moment we 
came to the conclusion. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): He has only najrrated 
facts... (Interruptions). He has only narrated 
the facts. Why are you agitated on this issue? 

 

SHRI P. CHIDAMBARAM: The moment 
we realised that the Government of Mr. 
Barnala, however well-motivated and good he 
might be, had lost the will to fight terrorism and 
his Government ' had disintegrated under the 
weight of its own contradictions, the Congress 
(I) decided to stand by the people rather than by 
the Government of Mr. Barnala, and we took 
on this onerous responsibility. But I said; We 
do so with trepidation, but with hope; we do so 
realising the awesome responsibility that we are 
taking on our shoulders; we do so knowing full 
well that we are open to criticism; and we do so 
because we owe a duty to the people of this 
country, a duty which Mr. Rajiv Gandhi and his 
Government have been called upon to 
discharge... (.Interruptions) . 

Sir, may I conclude by saying that in the 
battle against terrorism and separatism, and in 
winning the minds of the people, we seek the 
help and co-operation of all sections of society 
and of all the political parties'? I am grateful to 
those political parties which have mobilised 
public opinion against terrorism and 
separatism. Our greatest ally in ths battle is the 
vitality and patriotism of the great people of 
Punjab who have refused to let the fear of 
terrorism disrupt their life pattern and 
communal amity. The masses of Punjab have 
always adhar-ed violence. Now some religious 
and other leaders also have come out against 
the killings and against separatism and it would 
be necessary to work assiduously to elicit 
people's co-operation. The security forces wiR 
continue to maintain the maximum pressure on 
the terrorists. 

Sir, I wish to assure the honourable 
Members that coupled with hard action against 
the terrorists, the Government will take every 
possible step to resolve Punjab problem. 

Sir, I seek the support of this honourable 
House to the Resolution which has been 
moved.   Thank you, Sir. THE VICE-CHAIRMAN (SHRI JAGESH 

DESAI); Please sit down, Yadavji. He has 
only narrated the facts.   Yes, Mr. Minister, 
you continue. 
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THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); Now, I shall put the Resolution to 
vote. 

The question is: 

"That this House approves the 
continuance in force of the Proclamation 
issued by the President on the 11th May, 
1987, under artirle 356 of the Constitution, 
in relation to the Sate of Punjab, for a 
further period of six months with effect 
from the llth November, 1987." 

The motion was adopted. 

SHORT DURATION DISCUSSION ON 

THE INCIDENT OF "SATI' AT 

DEORALA  IN  RAJASTHAN 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Gurudas Das Gupta, you have to 
start the discussion. ... (Interruptions).. .All of 
you please take your seats. We have to start 
the Short-Duration Discussion... (Inter-

ruptions)... All of you, please be seated. Yes, 
Mr. Das Gupta, you please start. 

SHRI    GURUDAS    DAS (West  Bengal):     
Mr.   Vice-Chairman, Sir-.   I   feel   really   
ashamed.., (Interuptions) ... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): All of you, please maintain peace in 
the House. Yes, Mr. Das Gupta. 

SHRI GURUDAS DAS GUPTA: Sir, I 
really feel ashamed that I have to raise a 
discussion on the incident of burning a 
woman alive in the village, Deorala, in 
Rajasthan, not very far off from the capital of 
this country. We have really earned eminence 
and our eminence is not because... 
(Interruptions) Sir, will you kindly restore 
some order in the House?.. . (Interruptions). 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): All of you, please keep silent. Yes, 
Mr. Das Gupta, you can speak a little bit 
loudly. 

SHRI GURUDAS DAS GUPTA: Sir, we 
have really earned eminence. 

[The Vice-Chairman (Shri G. 
Swaminathan)  in the Chair.] 

But we have not sent our astronautsinto the 
space nor have we been ableto lift the Reliance 
Cup.   But we haveearned eminence because a 
woman inher teens has been burnt alive to 
deathor  roasted     to  death in thevillage  of  
Deorala  in  Rajas-300 P.M.   THAN THE  singular 
tragedy', 

unparalled in the modern century has 
really shaken the national conscience, has 
stirred national feelings. And I am. constrained 
to say lhat it is not the womanhood whose 
dignity has been outraged but it is really , India 
which been humiliated. The national honour of 
the country is in peril. 

[The Deputy Chairman in the Chair.] 

Madam, it is quite consistent at the moment 
that the House is being presided over by a lady. 
Let me point out, Madam, that the point before 
the country is not whether fanaticism shall 
overtake civilization. The point before the 
country is whether criminality is going to be 
condoned under the plea of non-intereference 
into re-ligious rights. Tbe point is whether 
militant religious fanaticism is going to be 
curbed or not. The point is whether male 
chauvinism will be allowed to usurp the light 
to burn down their ladies to know whether they 
are faithful to their husbands. The point is 
whether the State shall perform its ultimate 
responsibility of enforcing law and order. The 
point is whether the State shall perform its duty 
which is the constitutional responsibility. The 
point is whether the national leadprshin shall 
have the courage to confront the march of 
fanatic, revivalist, medieval, barbaric and 
terrorist forces with determination. 

Madam, I hang my head in shame there has 
been an episode of 'Sati' 150 years after it was 
abolished when Bentinck was the Viceroy of 
the coun. 


